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NO. 2/11/99-Leg/L(Pt). —The following Act of the Legxslaturc
which- received  assent ‘of “ithe' Goverpor’ of Mdmpm' A 7-3-200 w’,:;"lfs
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Manipuz-
hereby

TH. KAMINI KUMAR SINGH'
. Deputy Secretary (Law), .
Government of Manipur.

,THE MANIPUR PUBLIC DEMAND RF(_OVERY ACT, 2603

(M mpur Act No. 4 of 2003)
An
Act

to provide for speedy recovery of Public Demands in Manipur. )

, #Bejitzenacted by the Legislaturs of Manipur in t};e_Fifty-_fourth year of
¢ 1he Republic of India as follows : ’

Part-1 .
PRELIMINARY
hert Title, Eatent and Commenccmcnt
;1) This Act may be called the Mampur Pubhc Demand Recovery Act, 2603..
extends to thc whole of' thc State of Mampur

I comc' nto . forr'c .ma such , dg;c As -the State. Goyernment may,
G the,_Official (Gagette; appojnt.




2. Definitions :

“any -pemons whose name is
'ﬁcatc Officer;

{2) “Ccrtmcate-holdcr” means the Governmcnt or pers0n in whose favour
a certificate has been . filed. under th}s Act; ‘and mcludcs any persos
whose name is substxtuted or. added as cred1tor by the~ Certificate-officer;

43) “Curtxﬁcate-oﬂicer” means a Duputy Comrmssroncr a . Sub-Davisional

Officer and any officer appomted by a Deputy Commissioner with the

sanction of the Revenue Commissioner appointed under the M anipur

Land Revenue and Land Reforms - Act, 1960: to perform the functions

of a Certificate Officer under this Act; R

“ " {4) “Deputy Commissioner” means. the Chief Officer in charge of the

' revenue administration of a district and includes an Additional District

Magistrate appointed under sub-section(2) of sectzon 20 of the Code of
Criminal Procedure, 1973;

(5 “Movable Prop.erty” includes standing crops; '

46) “prescribed” means prescribed by Rules made under this Act;

(7)

“Public Demand” means any arrear of meney Mentioned or referred
to in the schedule and ‘includes any interest which may, by law, be

dl"trgeable thereon up to the date on which a certificate is signed
w.der this Aect;

{8) ‘““Rules” means rules and forms made under section 56.°
{9) “Bank” means and includes—

i) a ‘bank’ included in the Sscond Schedule to the Rcscrvc Bank of
. India Act, 1934;

(i) the ‘State Bank of India’ constituted under the State Bank of
India Act, 1955;

{iif) a ‘subsidiary bank’ as defined in the S_fatc; Bapl; of, India
(Subsidiary banks) Act, 1959

Ll / ' ‘

correspondmg new Bank’ as deﬁncd A secuon 3 of the Banhng
Companies - (Acqumtron and Transfer of Undertakmgs) l,.Act 197&

i (5. of 11970y, dnd-section 3 of the Bankmg Compamcs (A,cansmot
. 2nd Trarisfer . of Une‘ertakmgs) “Act: 1980 (40 of 1980),

(v a

i



(v) a ‘co-operatlve bank’ as-defined in section 5 (cci) of the Bankmg
Regulation - Act, 1949; -

(vx) a Reglonal Rural Bank const:tuted nndor the Regional  Rural
‘ Banks Act, 1976 (21 of 1976).

(19) “‘“mancxa] institution” means—

(1) acompany or a body corporate incorporated under the Companies
Act, 1936 and whose main business is to fmance trade commerso
or- industrial enterprise; : -

(i) “a.financial .corporation” as defined in State Financial Corpera-
- tiomAct, 1951;

(i) a society registered under the Societies Registration Act, 1860
which is engaged in Bnancing activities or has been constituted by
any law for the time being in force and which is either owned by,
or in which the majority shares are held by the State Government.

(11 “Fxnanmal assistance” means any kmd of ﬁnancxal assxstancc—
@) for establishing, expanding moderaising rcnovatmg of running aay
industrial undertaking; or
(ii).. for the purposes of vocational training; or i
(iii) for the development of agriculture, horticulturs, animal husbandfy =
.~ or agro-industry; or
- .{iv). for purposes of any other kind of planned development; or

(v) for relief against distress caused by fire or serious droaght, flood
or other natural calamities; or

(i) ' for the purpose of carrying out any State sponsored scheme; or

(vii) for any other prescribed purpose.

‘ (12) " *Scheme” means a scheme sponsored by way of financial assistance by
% the State Government or the Central Government ot the State Government . o
-and ‘the Central Government together under which the State Government

- eithef— ' ]

) advances money to a Government company for the purposes of
- disbursing loans, advances or grants or for the purposes of sale of
goods on credit or hire-purchase; or ...

guarantees or agrees to: guarantee . the repayment .of a loan adVance

r:grant - or the payment. of the. price of goods sold on crcdnt or
:hxrc-purchase '

13) “State Govcrmnent” means the State Govemmem of Mampur.




 Part—1I1

Filing -Seryice -and’ effect of - corifficats -
and hearing of objections therets,

3. Filing of Lertificate for ‘Public Demand Payable to Deputy Commlssxoner :

When the 'Certificate Officer is  satisfied that ‘any pubhc demand Payabie to
the Deputy Commissioner is due, he- may: sign -a.eertificate, i the prescribed

form statmg that the demand 1 due, and.. \sball capse the .certifigate to be
ﬁicd in hxs oﬂice' . . . . .

Prowded that thﬂ certlﬁcate oﬁ‘icer shaH “ias’soon -as he sigied a certificate
inform the slgnmg of a certxﬁcate by him.to. the- Sub-Registrar. under whose
Jurxsdxctxon the jmmovable property belongmg to the . certificate debter is
situated.

4. Requisitjon for the . centificate in other cases 1\t 15
© 1) “Whed -ay - public déemed ¢ payablo to “any person other thaz th

Deputy Commissioner is due, such perfon may send to the Certificate-officer -
a written re qu:smon in the prescribed forr,..,

Provided that no action shall be taken undci th1s ‘Act on a requisitica
made: by. a land: - development bank' registered’ Jor® d‘,mand to be registered
under the Manipur Co-operative Sccicties Act; 197¢" ‘(Magipur Act id4 of 1976}
or an assignee of such bapk, wunless.the requisition be countersigned by the
Registrar, Co-cperative Societies,- Manipur.. . . ...,

(2) Every such requisition shell be sigred ard verified in the prescribed
© manner, and .exeept.in such cdses: as -may te -prescribed, shall: chargeatle
with the fee of the amount which would be -payable under the Court ‘Fees Act,
1870 (VII of 1870), in respect c¢f a plaint for the recavery . .of a :sum of mcnpey
equal to that Ctatec’ m the TCQU].-ItXOP,"S bcmg due, -

3. Fﬂmv of Cemﬁcate on Requisitien : :

On receipt of any such reguisition, the Cemﬁcat\-oﬁicer if ke.s satisfied that -
the demzmd is recoverablP and that recovery by spit .is pot barged by law, may
s:gn a certificate m ‘the prescnbed form Stating. that _the .demand +s. due; and:
shall “include in the certificate the fee (if any) paid vnder sub-secticn (2):
of section 4, and shall cause the certlrcate to te ﬁ]ed in Ris office. :

6. Service of notzue .and: copy .of . cemﬁcate on cemﬁcate-debtor

When a certificate has ibeen -filed i the office of a Cértificate-officer
upder section 3 or segtion 5, he shall:cause to the served uponithe. certificate-
.in the prescribed manner,.2 natice in sthe pnesc‘:fbed form and a copy
:of the cortificate. T -
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-Effect - of scrvice of: m}tm of comﬁcatc '

From and after the service of notlca of any cortmcatc ‘ undz:r sectson 6
wpon 4 i admn-ﬂobtor— ; oo

(1) ' the - "amount due from time to time in respect of the. csrtlﬁcate rshau
be a charge upon the immovable property of the Ccrtxﬁcat&dcbtor,
wherever situated to  which every. other charge created subsequently
to the service of the said notics shall be postponed;

- (b) any private transfer of delivery of any:sof his immovable ‘property-

: situated in the district in -which. the certificate’is. fled, or of aay
interest in such -property, shall be void- ‘against.any ¢laim enforceable-
m executlon of ‘the certxﬁcate.

8 Fxhng of pet1t1on denying, : liability: e

(1) The Cestificate-debtor : may, Within  thirty days from -the service of the’
notice rcquxred by section 6, or where the notice .has not been duly served,.
t‘hcn within thirty days from the.  execution .of any process for enforcing the-
ecmﬁcatc present to the Certificate- ofﬁccr in _whose office the certificate is.
" filed, or to the Ceruﬁca’te-oﬂicer who is exocutmg the cerificate, a petmon ia
the ™ prescrlbed form, sxgned and vcrxﬁed m ‘the prescrlbcd manner, denying.
Hi§ liability, in while or in part

- (2) If  any, such peutlon is presented to a Ceruhcatc officer other than the
temﬁc’ate-oﬁ‘rcer in whosé office the original certificate is filed it shall be:
sent to the latter officer for disposal.

9. Hearing “and determining of such petition:

‘The Certificate-officer in whose office the original cerificate is fiicd shall
ac the ‘petition, take ‘evidence (if -~necessary), ‘and determine whether the-
- ertificate-debtor . is liable for the whole or any part of the amiount for which

the certificate. was signed, amd may set aside or modify the certificate
’acc_ordmgly, : '

‘Provided that, if “the Certificate-cfficer is not the Deputy Coramissioner,
and considers ~that the petitich involves a benafde claim of right to Proper[y,
>’shall refer ‘the petition to the Deputy Commissioner for orders, and the
'cputy Comitissioner, if he''is satisfied that a bonafide claim of righi to
Ppropéety is involved, -shall make an order cancslling the certiicate.

10, Power to amend  certificate by addition, omis-ion c¢r substituticn of

RS

ubjcct'} to- the prouszons cf the. L imitation . Act, 156 (?c of 19¢3);, and
’19* Y]
pon. apphcatlon ‘made fo him by the Certificate-holder. Le. Certificate-officer-
1y -at . any {ime, amend a certificate by the additicn, omlssxo'x cr svbstxtutzoa
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:of the name of any Certificate-holder or-.,Certiﬁcatg_—?-de'b{or,; or by the altera-
ilon of the amoust cizumed therem '

,...:-. -
27 ?

" Provided that whcn any such amcndmcnt is made & fresh: notxce amd

-copy of amended cortificate shall be served upon  the certificate-debtor is
-prmzded i scctmn 6. ’ o

W,

e o . PART—I

1. . Who may execute- certificate:
fcertinicate filed wunder sectiop 3 or ssction 5 may be éiecuted by—
a) the Certificate-cfficer in whose office thc oxxgmal ceruﬁcatc 1s filed, ox

(b) the Certificate-officer to whom a copy “of the cartzﬁcate 1s sent for' i
execution unier -sub-section (i) of - section 12.

2. TFransmission of certificate to another Certificate-officer for exccutioﬂ :

; {a) A Certificatz-officer in whose office a certificate is filed may send a copjf
~thereof, for exscution, to a1ty other Certificatz-officer.

5] When 2 copy of a certificate is sent to any such officer, he shall cause xt
. to be filed in his office, and thereupon the provisions of section.7 with
respect to certificates filed in the office of a Certificate-officer shall apply;

as if such copy were an origioal certificate; '

Providei that it shall not be necessary to serve a sccond notice and copy
wnder section 6.

‘13, When tertxﬁcate: may be executed :

No step inexscution of a certificate shall be taken until the period of thirty
»days has laps=d since the date of the servies of the notice required by section-6,

or, when a petition has besn duly filsd under section 8, until such petition bas bees
Theard and determined:

Provided that, if the Certificate-officerin whose office a certificate is filed is
.satisfied that the certificate-debtor is likely to conceal, remove or disposs of the
whole or any part of such of his movable property as would be liable to attachment.
S exeeution of a decree of a Civil Court, and that th: realisation of th= amount of
-the certificate would in consequence bz delayed or obstructed, he may at any time
direct, for reasons to he recorded in writing an attachment of the whole or any pazt
of such movable property :

‘Provided further that, if the certificate-debtor whose movable property has
"15& en so attached furnishes security to the satisfaction of the Certificate-officer,
such atiachment shail be cancelled from the date on wlnch such secunty is acccp#enf
Dy the Ccruﬁcate e}fﬁcer : : :

L S
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14. Mocde of Execution :
Subject to such cozdlLoss and limitations as may be. prescribed, & Ceniificate~

officer may order cxecunon of the certificate—

(a) by attachmeat and ;alc, or by sale (without prevmus attaehmem), of any
© - property, o
* (b) by attachm-ni of any decree, or .

{c} by arresting the eertificate-debtor and dctammg hxm in the c:v.l pnson oF
(&) bty any two or all of the methods mentloned in clauses (a), ) & (c)

15, Ceraia sales by whom to be held.

Where 2 revenue-paying estate or any share therein is liable to sale in executioq
£ a certificate, such sale may be beld either—

(a) by the Certificate-officer exercising jurisdiction in the district to the revenueé-
roll of which the estate or share appertains, or ’

(b) by the Certificate-officer cxcrcxsmg jurisdiction iu the district in whxch such
estate  or share is situated.

16. Interest costs and charges rccoverable

o There shall be recoverable, in-the: proceedmgs in execation of every cmtxitcate
- filed under this Act.

(@) Intcrest calcuIated in such’ manncr as may be Drcscnbed upon the public
 demand to which the certificate relates, at the rate of six per cent per annum from
the date of the sigiing of the certificate up to the date of realization;
Prowded th'tt—

(i) no interest shall be charged if the amount of public demand is Jess-
than one hundred rupees, or if the period from the date of signing

the certificate up to the date of realisation does not exceed three
months;

(ii) no interest shall be charged for the period during which the execution
‘proceedings are stayed under an order passed by the Certificate~
officer at the instance of the Certificate holders; and

(iii) no interest shall be charged fur the period during which the execution
proceedings are stayed under an order passed in appeal or in revision

or by a Court at the instance of the Certificate ho}dcr or any persosz
.- . other than the certificate-debtor;

._(b) such costs as are directed to be pa;d undei :,f*ctnon 42

and
) all charg:s mcurred in respect ofi—. :



(i_} ﬁ;e servies of mnotice under section €, and cf warrants _and , other
pwcesscs, and -

“(iy- afl -othier precccémgs taksh for reahzmg thc domand

Al

17. Attachment of property : ‘ . C e
" Property Tiable to attachment and sale in cxccutxon of adcm @f a leﬂ
Court under section 60 of the Code of Civil Procedure, - 1908 (ActVof 1508),
may be attached and sold in executxon of a ccrtiﬁcate under thxs Act. A

18. Paymcn{ of money, contrary to attachmcnt tobc void : S
' 'Where an attachment hds been made in:execution.- of a ccmﬁcatc, any pay-
ment to the Certificate-debtor of any debt, dividend ot other money, contrary to

such -attachment, shall be .void  as agams_t‘ all claims enforceable ishdet the
attachment. e el b

19. Attachment of decree :

D The attachment :of a Cmi Court dccrec for “the- payment of money or for
the sale in enforcement of a mortgage or charge shall be made by the ‘issue to the
Civil Court of a notice requesting the Civil Court to- stay the execution of the decree
unless and wntil— o '

(i) the Certicate-officer cancels the notice; or

(i) the Certificate-hclder “or the "Certificate-debtor a pphes to the Court
receiving such notice to execute the decree. :

(2 Where a Civil Court réceives an application ‘under clause (u) of sub sectlon
D, it shall, on the apphcatlon of the certificate-holder or tht, certlﬁcate-debtor E
and subject to the provision of the Code of Civil Procedure, 1908 (Act V of 1908),;’5
proceed to execute the zttached decree and apply the net proceeds in satisfaction -
of the certificate.

(3) Tre certificete-hclder shall be deemed to Le the representauve of the -
holder of ‘the sttached decree, and to be entitled to execute snch 9ttached decres
in any manner lawful for the holder thersol.

20. - Purchaser’s title :

(J) Where property is sold in execution of “certificate, ‘there shall vest i
the purchaser merely the right, titie and interest of the certifics te-debtorat xhe
t)me of the sale, even Lh'ougn the prope*ty nfself be specmed :

. (2‘ Where xmmovabie pmpertv is sold in. exccutxon of a. .certificate, and such .

saie has become absolute, the purchaser’s right, - title and interest shall be -

decmed o have vested in bim from the time when the preperty is scld, and,;,;
- not. trom the time when the sale bemmes absolute .
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21. Suit ‘against parchaser net mamtamdble on’ ground of purchase bemg
made on beaalf of plaintiff : e :

(1) No suit shall be maintained aga;nst any pcrson claxmmg title under a
purchase ccrtxﬁed by the Cernﬁcate-oﬁicer in such a manner as may be prescnbed
on the grom:d ‘that the purchase was madc on behalf of the plamtlﬁ" or on
bebalf of some onec t.hmugh whom the plamnﬁ' clalms. B

) \c{hm in this_-section sball bar ‘g suit: to obtaln a. declaratwn that
the came of any purchaser certified as aforesaid was mserted in the certificate
fandulent’y or vnthout the comsent of the real purchaser, or interfere with the
mght ef a third” persnn to “proceed agaifist that property through ostensibly sold
o the certified purchaser on the ground'‘that 1t 1s hable fo satxsfy 4 claim of
soch third person agamst ‘the' réal’ owner. - -

SETTING ASIDE SALE
2. .APQ1553$599~ to set aside sale of jmmovable property on deposit
c (1) Where immovable property has been sold in exccution of certificate,
the certificate-debtor or any person whose interests are affected by the sale, may,
at any txmq within thirty. days from the date of ‘the sale, apply to the Certificate-
otﬁcer to set aside the sale. on his depositing—

_ matxon of saic: as - _g];_at f@f thc rccovery Qf whlch the sale was: ordered
- with interest thegeon-at the rate of six per cent per amnum, calculated
from: the- date. -of the proglamation of sale to- tbe daw when. the deposu

is made;

- (b) for paymcqt to- the purchaser as penalty a sum equal. fo-five:per cent
- of. the purghasg«mqney but.-not less thap ten. rupees;. and

(c):: for payment of ‘the Deputy” Cemmwsnoner (where the certificate: 1s for
. 'a public demand- payable to the ‘Deputy  €Commissioner), sueh out-
standing charges dueto the Government under any law for the time
...belng-iw. force - ag the Depu'vty Commzsszemr certifies - to: _bc payable by
he . certificate~debtor. - : . .

_(2) ‘Whers a pcrson "midkes” an appucatlon under section 23" for setfmg
ide the sale of his immovable property, he shall’ not, unless he withdraws

: ?»Pyhcﬂlong be. %ﬂlﬂeé o mak@ or @rpsgcat@ an apt?l;catmn ander this
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23. Application to. set . aside sale -of- immovabis property on ground of
~ non-service of notice or irregularity : :

(1) Where  immovable property has been sold in. execution. of a cortlﬁcate,
the certxﬁcate-holder the certxﬁcate-debtor, or any person whose mterwts are
aﬁected by the sale,. may, at any time within sixty days from the date of sale,
apply to the certificate-holder to set agide the sale on the ground that notxce_
was not served under section 6 or on the ground of a material irregularity in
the’ certificate proceedings or in publistiing- or conducting the .sale

Provided that— »

(a) no sale shall be set asxde on-any - such ground unless ‘the Certxﬁcate—
officer is satisfied that the applicant has sustained substantial injury.
by reason of the non-service or xrrezulanty, and

{b) an application made by a certificate-debtor under this section shall
be disallowed unless the apphcant either deposits the amount recoverable
from him in execution of the certificate or satisfies the Certxﬁcate—
officer that he is not. liable to pay such amount.

(2) Notwithstanding anything contained in sub-section (1), the Certificats-
officer may entertain an application made after the expiry of sixty days from

the date of the sale if he is satisfisd that thers are reasonable grounds for
so doing.

24, -Application to set ‘aside sale on ground that ceruﬁcate-debtor had o
saleable interest or that property did not exist : : e

The purchaser at any ‘sale of immovable property - in execution: of a
ceriificate may, at any time withinsixty days from -the date -of the sale, apply to
‘the Cerfificate-officer to set aside the sale on the ground.that the certificate- =
‘debtor had no saleable interest -in the property sold, or that the property did -
not exist at the time of the sale. :

25. Sale when to become absolute or be set aside :

(1) Where no-application is made under section 22, section 23" or section 24 ~
or where such an application is made and disallowed, the -Certificate-officer -
shall make an order confirming the sale and thereu'pon‘ the sale: shall becoms --
.absolute. : 4 :

(2) -Where such -an application - is made and allowed and Where, inthe case of
an application under section 22, the deposite required by that section is made
within thirty days from the date of the sale, the Certificate-officer shall :makef
an order setting aside the. sale; T

‘Provided that no order shall be made unless notice of the application has%
been given to all persons affected thereby. - Fa
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26 stposal of proceeds of execution : : S

(1) Whenevcr assets are:‘reahzed by sale or otherwne in ox«%utmn of a certl—':
: ﬁcate they shall be dxsposed of in the following m2nner— ‘

(a) there shall firsf be paid to the certxﬁcatc-holder the costs incurred
by him ; .

(b) there shall, in-the-- ‘next place, be ‘paid fo “the coruﬁcate-holder the

amount due to him under ‘the - Certificate- in _execution. of which:

_vthc ‘assets wero reahzed

) (c)

1f thcre remams a. balancc after,_ those sums have been pa1d there shall
1d to the ceruﬁ ate—holder theref om .any. othcr amount recove-
.. rable uuder the_ procedu-'e provxded'by tlns Act whlch may. bc duc
o o }nm upoo the date upon which the assets were. reahsed and.

" (d) the balance (if any) remaining after the paymcnt of the amount. (1f
any) referred to in clause () shall be paid to the certxﬁcatc—dcbtor.

(2)f If the certnﬁcate-debtor dlsputes any. claxm made by tho cert1ﬁcafe~holder

- e_any amount refcrred to in clansc (c) of sub—sectlon 1), the Certificate-
:_:oﬁicer shall detenmne the dlsputc .

RESISTANCE TO PURCHASER AFTER SALE

-

Apphcatxon by purchas‘-r rcnstod or obstructed in obtammg possession. of
1mmovable property :

I ‘the purchaser of any immovable property sold in execution of a certificate
sted or obstructed by any person m obtzumng possessmn of the. property, he
"ply to the- Certxﬁcate—oﬁ‘icer

-(2) The Certlﬁcale-oﬂicer shall fix a day for mvestzgatmg the matter and shall
mon the party agamst whom the apphcanon is.made fo. appear ‘and auswer the

: ‘he Ccruﬁcate-oﬂice: i3 satxsﬁed that thc rcs1stancc or obstructxon ‘was
sioned: without” any just causeby the certlﬁcate-debtor or by some person on
cﬁalf he sall direct that” the apphcant -be ‘putinto possesslon of the property;
oz-’applxcant is still" resisted or obstructed in obtammg possessxon the
,1ﬁcate—ofﬁcer may elso, at the instance of the applicant; ‘order” the certi-
te-debtor or.such other person-to be detained in the civil prison for a term which
end to. thirty days. ' '

“the ‘Certificate-officer is satisfied that the Tesistance or obstruction * was
asioned by any person (other than the certificate-debtor) claiming ~in good faith
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to be in pessession of the propetty on his - Q:;m 3ESOUMEQR-On 2€enuRt,. gffs
person other than the certxﬁcatc—dcbter _the CertlﬁcatP—oﬁzcr\r_ skall ke agfqrde‘r'.
dxsmxssmg the apphcatlon i T : R

ARB,ES’I}, DETEN’EIQN AND RELEA»‘}E
29. Power to arrest and- detention .
- () No order for the arrest and detentzon m civil przson of a cemﬁcate-dcbtor
il eXecution ofa certificate shall’ be " made, uriléss “the” Cértiﬁé;:i_tebﬂicef has issued
and sex;ved a notmx_e upon” the cernﬁcate-debtor‘_ calling upon’ him'to appear befor

be commifted-to civil ‘prison and unless the Ceruﬁcafe-bﬂicer for reasons recorded
in, wntmg, is sausﬁed%-—- e SRS : c-

(a) that' the cert:ﬁcate—debtor, thh the object or effect of obstructmg or
'delaymg the executxon of” the certlﬁcate has; after the ﬁhng of the ccrtxﬁcate :

" in the office 5f the" C‘ertzﬁcate-oﬂicer chshonestly transfcrrecf canceﬂled Qr
removed any part of his property; or ;

(b) that the certificate-debtor has or has had since the date of the filing -
of the cextzﬁ,cate, the: means; to- pay; the amoynt, fos: -watich the certificate- :
has been issued, or some. substantlal part of such a.mount and refuses. -

" or neglecied-to pay- the'same. : '_'

... BXPLANATION,: I, the. calculation. of,- thgmeaps Qf,thacﬁfﬁﬁC%§C—debtor
_for th? -RULpOsg.of. this, clg:qse there- will be loft.qut. of account.any. ;‘alzo;qc;rﬁyw whic
by or under any law or custom ‘having the force. of:-law. for:the tjime beingin forgg;
is exempted from attachment in executxonLof the certlﬂcate L , :

2 Notwﬁhai.@.ndmg anything:. ccmtamcd in subxsectmu(l)x& ‘warram for ﬂw:f
arrest of the certificate-debtor may be issued by the Certificate-officer, ifithe
Certificate-officer is satisfied by affidavit or ~otherwise that, with the och,ct o

effect of delaying the execution of the certlﬁcate the cernﬁcate-debtor 1s likely to- ff
abscond or leave the Tocal* hmxts ofthe Junsdzctlon of the” Certxﬁcate-oﬂiccr

(;) Wbpr&ap@g@;aqqe 1Sr np;t, ,made in, Qba,d;gepce to a thlcp, 1s,sged, ;and ,sapv;d; ;

ugdejx; subssection. (1), the Qergﬁpatc‘,oﬂi%x ma,y qgue-.a.waxrant fontheq Arrest of

_ ghg ,cex:;lﬁca,t_kg‘.-jc}gb_tg,g.. o ce e . -

“(4)* Bvery person arrosted- in ‘pursuanée of “a warrant ofatrest issued under

sub-section (2) or sub-section (3), shall be brought before.the- Certificate-officer-as -

_.Sepn.as.practicable and in.any eyegt Within twenty four hours. pﬁ;his arxest (exglusive: z
-of; thp,t:mq requ:;ed for.jo S o

Ay
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Provided that, if. the cartlﬁcate-debtor pays the: amount entered in the warrant
of arrest as due under certificate, and the cost of arrest, to the officer arresting him,
such oﬂicer shall at ence rclease him.

(5 When a certificate-debtor . appears; bcfore the - Certificate-officer in
obedience to a notlce to show cause or is brought before -the - certificate-officer
under sub-section (4), the Certificate officer shall proceed to hear the - -cortificate-
holder and take all such evidence as may be produced by him in support of his
application for execution and stall then give the certificate debtor an opportunity
of showmg cause why he should’ not be committed to the civil prison.

©® Notvmhstandxng anythmg contamcd in the Criminal Procedure Code,
1973, pending the’ concluswn of the mquxry “under sub-section (5),. the Certificate-
officer may, in’ his dlscretlon, order the ceruﬁcate-debtor to be detained in
the custody of such officer, as thé Certificate-officer may .thing fit or release
him on bir furnishing security to the satisfaction of the Certlﬁcate—oﬁicm for his
appcarance when. required.

() Upon® thc conclusmn of the inquiry undcr the suab- sectxon (5), the

Ccrtxﬂcate-oﬂicer may subject to the provision of section 31 make an order for

- the detention of the certificate-debtor in the civil prison and shall in that event
..eause him to be-arrested, if he is not already under arrest :

: Provided that in order to give the certificate-debtor an opportunity of satis-
fying the certificate-debt, the Certificate-officer may, before making the order of
detention, leave the certificate-debtor in the custody of the officer arresting him

. or of any other officer for specified period not exceeding fifteen days of releasing
‘him on furnishing' security te the satisfaction of the Certificate-officer for his

- appearance at . the expiration of the specified period, if the certificate. debt be

- not “sooner satisfied.

(8) When the Certificate-officer does not make on order of detention
~-under sub-section (7), he shall, if the certificate-debtor is under arrest, his
. release.

30. Release from arrest and re-arrest :

) The Deputy Commissioner may order thc release of a certificate-debtor
who has been arrested in execution of a certificate, upon being satisfied that he
‘has disclosed the whole of his property and has placed it at the disposal of the
-l Ccrtlﬁcate-oﬁicer and that he has not committed any act of bad faith.

- (2) If the Certificate-officer has ground for behevmg the disclosure made
3,a certificate-debtor under sub-section (1) to have been mcorrect, he
y:..order the re-arresi of the certificate-debtor - in execution. of the certificate,
but the” period of his- detention in the civil prison shall not in the aggregate

ceed - that authorized by sub-sectxon (1) of section3l.
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31. Detention im and release from prison :

(1) Every person detained “in the civit pnson in executxon of a cernﬁcato
may be.so detained—

(a) where the certificate is for a dcmand of an amount excegdmg one
‘theusand rupees — for a period ‘of “threes months, and
{b): in:-any orther ease — for:a’ period of suc weeks :

Provided thathe shall be released from such deteﬂtlon -

- () on the amount mentloned in the warrant for- his detentmn heing -
pald {0 the oﬂicer in . charge of the prison; or: .

(i) on the certxﬁcate bemg otherwise full satisfied, or cancelled

(iliy on the requ@st of the person_(if any) on whose requisition the

- certificate Was ﬁled or of the Deputy Comm1s31oner or

“(iv) on the omission by the person (if any) on whose requisition the
certificate’ was ‘filed to, pay the subsmtence allowance fixed by the
Certificate-officer.

Provided further that he shall not be released from such detention under
clause (i} or clause (iii) without thc order of the Certificate-officer.

(2) A certificate-debtor released frqm detention under this section shall not,
merely by reason of his release, be. discharged from his debt; but he shall mot
be liable fo be re-arrested under the certxﬁcate in executlon of which he was
detained in the civil prison. o

32, Release on ground of illness
(1) At any time afterawarrant for the arrest of certificate-debtor -has been
issued, the Certificate-officer may cance} it on the ground of his serious iliness.
(2) Where a certificate-debtor has been arrested, the Certificate-officer may
release him if in the opinion of the Certificate-officer, heis’ not in ‘a fit state of -
health to be detained inthe civil prison.
(3) - Where a certificate~debtor has beon comm1ted to the cxvxl prlson, he
may be released therefrom— ‘
(a) by the Deputy Commissioner, on the ground of the existence
of any infections contagious desease; or
{b) by the Certificate-officer, or the Deputy Commlssmncr on the ground
of the suffering from any serious illness. .

33. Prohibition- of arrest or detention of minor and persous under disability :
(1) Notwithstanding anything contained in this Act, Certificate-officer shall
pot order arrest or detenmtion in civil prison of—
(&) a minor; or
(b) any person who, in his opinion, is of unsound mind.
(2) Whenever itis necessary to arrest a women, 100 such arrest shall be
made between sunset and sunrise.



PART—IV"
'REFERENCE OF CIVIL COURT

Su1t in civil' Court to have certxﬁcate cancelled or modlﬁed
'Thc Certlﬁcate-debtor may, at any time w1thm 31x months—
(D) from the service upon h1m of the notlce rcqulred by section 6, or

(2) if he files, in accordance with section-8, a-petition denymo hablhty from
-« the date of determination .of the petition, -or
3y ifhe” appeals, in accordance with section 50 ‘from'an order passed under
section 9-from the date of the decision of such appeal, bring a suit in the
Civil Court fo have the certificate cancelled or modified, and for any
' furthen consequennal relief to which he may be entitled:

Provided that no such suit shall be entertained-—

(@) in zin_y case, if the certificate- debtor has omitted to file, in accordance
" with section 8, a petition denying liability, or fo state in his petition
dénying liability the ground upon which he claims to have certificate
cancelled or modified, -and cannot saﬁsfy the Court that there was

' good reason for the owission, or

(b) inthe case of a certificate for a demand mentioned in Article 1
- or Article 2 of the Schedule appended'tc this Act, if the certificate
"debtor has not paid the amount due under’ the certificate to the
Certificate-officer: =
(i)Y within thirty days from- the service of the notice required by
section -6, or )
- i) if he has filed in accordance with section 8, a petition denying
liabﬂity—then within :thirty days from the date of determination
‘of the petition, or
(i) if he has appealed in accordance with section 50—then within
thirty days from the decision of the appeal. ‘
Provided thatne “sale in eéxecution of a certificate shall be set aside
in such a suit; unlessithe purchaser-has been made a party to the suit
.and until a direction is made for the refund  of the amount of
the purchase—money with such interest (if any) as the Court may allow
" not exceedmg SIXx per cent annum.

-Grounds for Cancellation or modification of certificate by civil court:

No certificate duly filed under this Act shall be cancelled by z Civil
Court except on one of the followings, grounds, namely—
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(2) that the amount stated in the certificate was actualiy paid or discharged
before the signing of the certificate;- or : '

(b) that no part of the stated in certificate Was due by the certxﬁcaﬁa-debtor;
to the ceruﬁcate-holder or

(¢) that, m the case of ﬁnes lmposed or cost cha.rges expanses damages"‘
duties or fees adjusted by a Deputy Commissioner or a public office
“under any law" or'any rule havmg the force of law, the proceedings of
- such “Deputy Commissioner or public officer were not in substantial”
conformity with the provisieas of such law or rale, and that in consequeﬁdéﬁ"
the certificate-debtor suffered substaatial - injury from some error, defect
or jrregularity in such proceedings. »

(2) No certlﬁcate duly filed under this Act shall be modlﬁed by a Civil
Court except on one of the following grounds, namely—

(i) that a portion of the alleged debt wasnot due;or

(ity that the certificate- debtor has not recewed credit for any portion which
‘he has paid.

(3) Nothing confained inthis section sha.ll interfers with the ordma,ry or1gmal
jurisdiction of the Gauhati Hish Court.. :

36. Suit to recover possession of or to set asxde sale of immovable prOperty‘f
where notice of certificate not served: : CE

Notwithstanding anythjng herein before contained, -a sale of immovabl;'.'_._;
property in execution of a certificate shall not be void on the ground that the
notice required by section 6 has not been served, but a suit may be broughtin+
a Civil Court to recover the possession of such, property orto set aside such sal
on the ground that suchvn_otlcs has not ‘bean 'served and that the plaintiff has:
gustained substantial injury by reason of such irregularity.

Provided that ne such suit shall be entertained—

{a) if imstituted more than one year from the date on which possession of
the property was delivered to be purchaser, or

(b) if the certificate-debtor has made appearance in the certificate proceeding
-~ or has applied to the Certificate Officer under section 22 or section23

to set aside the sale, or

(c) -if instituted after one year from the date of having the fact of dehvcry:
of the property by the plamtlﬂ' in case the fact of such delivery was not;
know to the . plaintiff.

m_u
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37. General Bar to jurisdiction of Civil courts, save where fraund alleged;

Excapt as otherwise expressly provided in this Act, every question afising
between the - certificate-holder and the certificate-debtor, or their representatives,
relating to the making, exécution. discharge or satisfaction of a certificate duly
filed under this Act, or relating to the confirmation or setting aside by an order
under this Act of a sale held in execution of such certificate, shall be determined

“not by suit, but by order of the certificate-officer before whom such gquéstion
" arises, or of such other Certificate-officer as he may determine;

Provided- 'thét a suit may be brought in a Civil Court in respect of any such

question upor the ground of traud.

PART-—V

' 38. Persons Under Disability :

Where the Certificate-officer is satisfied that the certifieate-debtor is a minor
or ofvunsound mind, he shall, in any proceeding under this Act, permit to be
represented by any suitable person.

39. Continiance of Certificates :
No cettificate shall cease to be in force by person of—
(&) the property to which the demand relates ceasing to be under the
- charge or management of the Court of Wards er Revenue authorities; or

(c) -the death of the certificate-holder.-

4D, Procedure on Death of Certificate-Debtor :

Where a certificate-debtor dies before the cértificate has béen fully satisfied,
the certificate-officer may, after serving upon thé legal representative of the

. deceased a notice- in the prescribed form, proceed to execuie the certificate
against such legal representative; and the provisions of this Act shall apply,
" as if such legal representative were the certificate-debtor and as if such notice
. were a notice under section 6 :

I’foyidcd that. whg‘r{a the certificate is executed against such legal representative,
ha__shau be liable only to thé extent Qf the property of the deceased which
has comé to his hands and has not been duly disposed of; and for the purpose

- of " ascertaining such liability, the Certificate-officer executing the certificate may,

= '6f his own motion or oo the application of the certificate-holder, compel such

" -legal representative to produce such accounts as the Certificate officer thinks fit.
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41. Cancellation of Certificates : o
_ ' (1) "Tl‘i?_ Certiﬁcz}te-ojﬁcéf éhaﬂ " cancel ady ?crﬁ:ficéie_ at: the“‘rc‘c'{ueat ot the
certificate-holder. ‘ o L B
() The Certificate-officer may -cancel any certificate filed" under section §;’ '
if “the Certificate-holder is not reasomably: diligent. ' R
42, »C,os'ts :V A V

Subject to such limitation as may be prescribed; the award: of any cost of
and incidental to any proceeding under this Act shall be in the discretion of the .
officer presiding and he shall have full power to direct by whom and to éf.hat, e
extent such costs shall be paid. ' - C

43, Compensation .

If the Certificate-officer is satisfied that any requisition under section 4 was
made without reasopable cause, he may award to the certificate-debtor such
compensation, as the Certificate-officer thinks fit; and the amount so awarded
shall be recoverable from the certificate-holder under the procedure provfded by
this Act for recovery of costs. )

44. Eatry Into Dweiling House :

(1) No person executing any warrant of arrest issued under this ‘Act or
any process issued under this Act directing or authorizing tbe attachment of
movable property, shall enter any- dwelling-house after sunset or before sunrise.

{2) No outer door of a dwelling-house shall be broken open, unless the
dwelling-bouse or a portion thereof is in the eoccupancy of the- certificate-debtor ..
and he or any other occupant of the house refuses or any Wway prevents access .

thereto; but when the person executing any such warrant or ‘other process has
duly gained access to any dwelling house, he may break open the door of any .
room and enter, if he has reason. to believe that entering into the room S LI

necessary in order to enable him to execute the process.

. (3) Where a room in a dwelling house is in the actual occupancy of a
woman who, according to the customs of the country, does not appear in
public, the person executing the process shall give notice to her that she isat
liberty to withdraw; and after allowing a reasonable time for her to withdraw =
and giving her reasonable facility for withdrawing, he may enter such rcom
for the purpose of executing the process; and if the process be for the attachment
of property, he may at the same time use svery precaution, consistent with.
this “section, to prevent its clandesting removal. »
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£5. Application of Act-XVIII of 1850 : s
- Every Certificate-officer shall, in the discharge of his funcﬁioging ithieif this

Adt, bet Geemed  to be acting judicially - within the meaning of the Judicial Officer’s
Protection Act1850. et R S
46, ‘Officersto have Powers of Civil Court 'for,_Certa_._ilp Purposes . . o o

Every Certificate-officer shail have the pOWerS- of a Civil Court for the
purposes of receiving evidence, administering oaths, enforcing the  attendance of
witnesses and compelling the production of 'documents.

47. Coptrol Over Officers © e _ T

A Ccrtiﬁcate-oﬂicer (not being Deputy Cdmmissibners) shall, in f,be pei‘for‘—‘_}t
mance of their duties under ~ this Act, be subject to the general‘-.supetvisvio:_n .
and control of the Deputy C_ommissioncr.

4%. Appeal : e .
¢)) An appeal from ;ari‘y -original order made under this Act shalllie—
(a) if the order was made by a Certificate-officer not being the Depl__ltyt.
Commissioner; 10 the Deputy Commissioner, OfF .
(o) if the order was made by the ‘Deputy Comnmissioner, to the Revenud
-Commissioner; - -~ P -
. Pprovided that that ao ~appeal shall lie from any order made uader-

section 22. _ : . o

(2) Every avpeal under sub-section (1) shall be prasented, ia case of clause(a).
within fifteen days orf in case of clause (b) within thirty days, from the date

of order _ - _ ‘ L
3 Pending the decision - of -any appeal, execution may be stayed, if the '
appellate - authority so. directs, but mot otherwise.

49, Bar to Second Appeals :

No appeal shall le from any order passed on appeal under section 43.
50.  Revision * L : o )

(1) Any order passed by 2 Certificate-Officer other than Deputy Commi-,
“ssioner may be revised by the Deputy Commissioner and the Revenue Commi-
'-giqner‘ may revise any order passed by 2 Deputy ° Commissioner under this Act.

(2) The period of limitation for am application for revision under this
section shall be thirty days from the date ‘of the order of revision whereof i8
.applied for excluding the time occupied in obtaining a copy of the order 3
i provided that such an application for revision may be admited after the
{{fp_g:idd aforesaid, if the apP icant  satisfies  the Deputy Commissioner or the
eyenue’ Commissioner, as- the case may be, that - he has sufficient cause for
- making the application. witbin the period.




31. Review : o ) ‘ _ o _

Any otder passed under this Act 'may,@af‘te; notice to - ali Ppersons sinterestod, .
be reviewed by the officer who made the order or by his successor in office;
on account of mistake or error oither in tie making of the _certificate or in.
the course of atiy ‘procesding under this Act. ’
52. Saving of other Acts: o »

The powers given by this Act shall be -deemed t0 be in additien to, and

not in derogation from, any powers coaferred by any other Act now in. force-
for the recovery of any due, debt or demand to which the provisions of this.
Act are applicabls; and, exeept whers expressly so provided, no legal remedy’
stiall b8 affected by ‘this Act. ' : '
53. Application of the Indian Limitation Act, 1963 : _ A

The provisions of the Limitation Act, 1963, excspt sections 6 to 9, shall
apply to all procaedings uader tois Act, as if,a certificate filed bereunder were- -
& dectee of a Tivil ‘Court. : :
34. Certificate-Officer Deemed To be a Court

A Certificate-officer shall be deemed to be g Court and any proceeding.
before him shall be deemed to be a civil :proceeding within the m®aning of
section 14 of the Limitation Act, 1963, '

55, Penalties : v v

Whoevet fraudulently femoves, conceals, ‘transfars or delivers to any pérson,
any property ot aay iuterest‘ thersin, intending theresby to prevent that property ..
or-interest thecein, from being taken ih ekecution ofa ‘certificate, shall be deemed-
to have comuaitted an offeace puaishable under section 206 of ladian Pensk
Code (Act XLV of 1860). :

RULES

56. Power to Make Rules : _
(I) The State Governtheat ‘may, by motification in the Official Gazette-and 7
subject to the condition of previous publication, make rules. for  the purpose-
of carrying into effect the provisions of this Act. o

(2) In particular, and without prejudice to the gemerality of the foregoing:
power, such rules may provide for all or any of the following ‘matters, namely::-
(3) the signatare and verification of requisstions ‘made ander section 4.
() the Certificate-officers. %o whom such requisitions shiould be addressed

(c) thecases in which such requisitions shail not be chargeable with a fes'
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(d) the. service of notices issued under section 6, the service of other
notices or processes issued under this Act, and the manner in which.
service may be proved;

(e) the signing and verification of pctxtlons under section 8, denying liability;

(f) -the transfer of certificates; ‘proceedings in execution of certificates and:’
petitions under section 8 denymg hablhty from one Ccrtxﬁcate-oﬁicer to

~* another” for d1sposal' ‘

(2) the manner of calculating  interest referred to in clause (2) of section ]6
... (b): the scale of :charges to be recovered under -clause (c):of section 16;
... the. mamtenance and custody, while under attachment, of live:stock:

' »,‘;.’i'and othcr movablc property -and -the- dlsposal of theprocesds. of snch
o osales : :

(i)... the. registers,. books and accounts to bc kept by the Cemﬁcate-oﬂibem
" and -the inspection thereof by thke public;. ;

(k) the fee to be charged for the imspection of the regutcr of certifi-
cates maintained;

: (1) the recovery of expsmditure on the certiricate establishment by the lovy-
«7 " of costs under clause (b) of sestion 16 and section 43;
" (m) the Tecovery of poundage fees;
(n). the forms to be used under this Act.

‘ ""(3) All- rules made under this Act shall, as soon as may be after they
made, be [aid before the Legislatare, while it is in session, for a tetal
*Hi‘ﬁ"crlod of not less than fourteen days extendm° m its one session or'more
than ome successive sessions and shall, unless some later date is appointed, take
_.{:_-Aeﬁect from: the date of  their. publication in the official Gazette, subject to
,._.'jf.such modifications or ‘annulments as the Legislature may agree to, make so,
however, that “any such modification or annulment shall be .without prejudice

. the vahdlty of anythmg prevlously done thersunder.

:.‘: 57 Power to remove difficultics :

. K any dlﬁiculty arises - in giving :effect to the provisions of - this Act, ‘the
.State Government may, by order, published in the Official Gazette as the
asion may rcqulre, do anything (not imconsistent with the provisions of"
hi Act) Wthh appears to it b\.’ necessary .to remove the dxtﬁcuity

: Prov;ded that no suclg order shall. be made under this section after the:
of three Jears from the date of commencement of this . Act.

8. Protecﬁxon of action:: kakcn i aood faith::

N6~ ‘suit,” prosecution’ ot othér legal” proceedm:r ghall lie agamqt Certificate~
er. for . anythmo which is ..done in, -good " faith- or intended to be done-
tl;e ‘Rules .made " thereunder.- Ll
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SCHED ULE

. PUBLIC_ DEMAN ._.s

Any arrcar of revenue which remams due m the Ioliowing. eerumstanccs,
mamaly :

L When umd@r the ..prévisions ™ of the Mampur ‘Land Reventde and’ Land
Reforms Act, 1960: (No. 33 of 1960}, of, any other law for the time being
in force, an estate .or tenure, or any sharé of an estate or tenure, has been
sold for the recovery of arrears of revenue due thereupon and after deducting
the  expenses. . of .such. sale, the - balance -of the sale-proceeds remammg is
insufficient to liquidate the. arredrs: of revenue\m discharge: of whxcﬁ such sale
" -procesds may, :under the ssidi provisigus, be apphed.

2. Any arrear of revenue which is due. from_a- farmer on account of

an estate held by hxm in farm and is mot pa1d on ‘the. latest. day of payment

ixed under the said Manipur Lmd Revenue. and Laud Rcforms Act,. 1960
(No 33 of 1960).

'3. Any money which is declared by. any law for the time being in force
to “be recoverable or realizable as an. ‘arrear of revenue or land-revenue or by
1he‘process authorized for the recovery of arrears of revenue  or  of the pubhc
:evenuc or of Governmeat revenue.

- 4. Any money which is declared by any enactment forthe tlmé bemg in forcc‘-
(i) “to be demand or a pubhc demand of
-(.i:i) to be técoverable as arreats of a demand or pubhc demand or

(ili) to be recoverabls under the Mampur Land Rcvennc and Land Rcforms
Act, 1960, : ‘

5. And money due. from the surcties.of a farmerim rcspect of the revenue
of the estate farmed by him.

-6 Any money awarded as fccs or costs By a Rcvcnuc authorxty undcr
any law: or- any- rule having the force ofF law.

7. Any demand payable to the Depufy Comxmss;oner by a pcrson boldmg
any interest in “land, pasturagé forcst—rlghts fisheries or the like, whether sich
interest is or is mot trapsferable; whem. such demand: is. a- condition of the
use. and \.n_]OylnCnt of such Iand pasturagc, forest- rights, fisheries or othextthings.

 nder the” prowsxcms “6f any law “for

ﬁxev finme “bemg in force, is undaf e 6 afge-of, oris managed- by, the Eount
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" ¢f Wards or ithe Revenas authorities on behalf of a private individual—any arrea¥
~of reat of of zny Gemard which is recoverabie as rent, whether such arrear became
““gze befare or after B8 management develoved upon such court or such authorities.

'in repavment of a loan in cash or in kind, in respect of which money, the
_persen fo whem the loan in cash or in kind was advanced, as agreed by a
_writtse  fnstrument that such momney shall be recoverable as a public demand.

a. Any morer rayable to Government or to an officer of Government

“-. {0. Any mocney payadle toa society registered or deemed to have been

registered under the Maaipur Socizties Registration Act, 1989, when such money is
Gmanced jointly by the State Government and the Central Government and is granted
&y such society as subsidy or loan to a person who agrees by a written instrumens,
tegistered or apregistered, that such money shall be tecoverable as a public demand.
-~ 11. Anysumdustoa land mortgage bank registered under the Manipur Co-
_operative Societies Act, 1976 or any sum due to an assignee of such bank in respect
any principal sum or any interest therecn under a morigage made to the bank.

“12. Any money due from a purchaser at a sale held in execution of a certificate
nder this Act, whether the sale is subsisting or not.

~13. .Any money payable to a local authority.
14, Any money awarded as costs by the High Court at Guwahati/Imphal
ench in proceedings under article 226 of Constitution of India relating to matters
rising outside its ordinary original civil jurisdiction.
. 15. Any sum payable to the Government by a person on acceunt of use or occu-~
-~ pation by such persen of any house, tenement or room belonging to 1he Government.
i 16. Any money payable to a Government company wholly owned either by
_“the. State Goverpment or by the Central Government or jointly by the State
~ Government and the Central Government.
R Y2 Any money fixed as water rate, electricity tariff, motor vehicles taxes,
professional tax, sales tax etc. by the Government under any statutory Act or Rule
- iaforce in the State. .
. i8. Any amount due to a bank or a financidl institution from any person
-in respect of any amcunt advanced or granted under any scheme in the form of
" fipancial assistance shall, apart from any other mode of recovery, be recoverable
- “upder provisions of this Act
- Provided that no procesding under this Act shall be proceeded with
simultaneously before any other furum for recovering the amount that is the subject
matter of the certificate.

E _VExplanation-——The Cues referred to above shall also apply to any amount
_ advanced or graated by way of any such loan before the date on which this Act

~ gomes into force and rsmaining unpaid on such day.
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